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further 
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27.6.01 1 ist on 18.01 to enable the 
respondents to file written statnient 
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2908901 	List on 19/9/01 to enable the 8respondents 

- 	 to file written statement, 

L41 	
mb 	

Chairman 

190001 	jst on 12/10/01 to enable thee 

respondents to file written statement. 
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12,10.01 	List on 21.11.2001 e6ab1ing the 

respondents to Pile written statement. 
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Member 
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21.11.2001 

2.1.02 
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Written statement has bee'n filed. List 

the case for hearing on 2.1.2002. The applicant 

may file rejoinder, if any, within two weeks from 

today. - 

Vice-C hairm an 

At the request of learned counsel 
for the applicant case is adjourned 
to 1 • 2.02 f or hearing. 
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8.3.02 	Prayer has been made by Mr. A.K.Roy, 
• 

	

	 learned counsel for the applicant for adjour- 
nment of the case. Prayer is allowed. Ljt 
On 15.3,2002 for hearing. 
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:1543.02 	Heard counsel for the parties. 

Hearing concluded, judgment delivered 

in openCourt, kept in separate 

sheets. 

The application is allowed in 

trms of the order. No order as to 

csts. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWANATI BENCH. 

Criginal Application NO. 184 of 2001. 

Date of Order : This the 15th Day of March,2002. 

The Hon'ble Mr Justice D.N..Chowdhury,ViCe-Chairman. 

$nt. Reriu Prova Das 
wife of Late phanindra Das, 
Viii & P.O. Dekargaon, 
Dist. Sonitpur (Assam). 

By Advocate Sri A.K.Roy, 

- Versus - 

Union of India, 
represented by the Secretary, 
Govt. of India, 
Ministry of Defence, 
New Delhi. 

Administrative Commandant, 
Station Head Quarter, Tezpur. 

Commandant, 
51 Sub Area, 
c/c 99 APO. 

Area Commandant, 
101 Area, 
do 99 APC. 

By Sri B.C.Pathak, Addl.C.GaS.C. 

• Applicant 

Respondents. 

ORDER 

CHOWDHURY J. (V.C) 

The husband of the applicant phanindra Das since 

deceased was engaged as Tractor Driver by the respondents 

and he worked as such till 30.10.98 without being 

regularised. It was stated in the application that her 

husband was not allowed to continue after 30.10.98 without 

assigning any reason. A certificate to the following 

effect was issued on behalf of the Administrative 

Commandant 

"certified that N0.213823 Sh phanindra Das, 
was employed with 5th Hq Tezpur wef 09 
Aug 78 as Tractor Driver on pay scale 
Rs.750-12--870-EB-14-940/-. The individual 

coritd ... 2 
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continuous to be on the master roll 
of this HQ till date. However, he has 
not received pay and ailces wef Apr 98 
due to non receipt of decision on his 
Case 

As per records available with his 
HQ, the individual will attain the 
age of superannuation on 01.11.99. 

It was stated that though representations were submitted 
by 

before the authoritySri. Das her husband Was not allowed 

to work since October 1998 nor he was paid with any salary 

or allowances. The husband of the applicant went on making 

representations till 2.2.2000 and finally he expired on 

2.3 .2000. The applicant also moved the authority. Failing 

to get appropriate remedy the wife of Sri Das moved this 

Tribunal for rerneding the situation. 

2. 	The respondents in its written statement fairly 

I 

	

	stated the facts. AS per the written statement the applicant 

was appointed as Tractor Driver on temporary basis as 

Grade D employee with effect from 9.8.78. It was mentioned 

that three tractors were sanctioned by the Ministry of 

Defence vide letter dated 28.2.78 and letter dated 31.10.85 

in the Station Headquarter,Tezpur. However, there Was no 

authorisation of Driver of the tractor. The station head-

quarter took up the matter with the higher authority so 

as to regularise the services of two tractor drivers and 

one cleaner who were employed on temporary basis. The 

CDA turned down the proposal on the ground that it was 

indirect contravention of ban orders imposed by the Government 

of India for fresh redruitment vide communication dated 

30 • 6 • 92. Inspite of the rest ic...tin to help out the temporary 

employees on humanitarian grounds the station headquarter 

took up the matter and forwarded the same to the Army 

Headquarter in February 1995 for regularisation of temporary 

contd. .3 

Ii 
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employees to permanent category. In reply to the above 

commuication the Army headquarter sought for clarification 

regarding annual increment and pay scale of the temporary 

I 	employees. The station headquarter by its communication 

I. 	dated 2.12.96 intimated that two tractor Driver and one 

Cleaner were engaged and their services were not regular.ised 

and no increment was paid in absence of approval from the 

Army Headquarter. By letter No.C/60316-6B (vol-iv) dated 

14.5 .97 the Army headquarter intimated that the services 

of two tractor Driver and one Cleaner employed at Station 

Headquarter,Tezpur be provided with temporary status with 

effect from 1.9.93 and the benefits in the pay and 

allowances as per ticasual Labourers (Grant of Temporary 

Status and Regularisation) Scheme 1993".The headquarter 

accordingly requested to take immediate action. According 

to the respondents husband of the applicant late phanindra. 

Das was asked to produce education.certi±icate and current 

licence to drjve::tractor for onward submission to Army 

headquarter but he failed to produce education certificate 

and expired in the meantime • It is also mentioned that 

in April 1998 when the AAO Shiilng came to know that 

Tractor Drivers Were given status of Group 'C' and salary 

of Phanindra Des was stopped on the plea that service 

liability of the individual was only upto 58 years and 

he should have been retired on 1.11.97. Since the decision 

was awaited late phanindra Das was allowed to continue 

upto 31.10.99 and regular pay bill was prepared and 

sent to AAO Ehillong but the same was returned unpassed. 

3. 	From the facts eluded it is apparent that the 

respondents took conscious decision to confer temporary 

status to the three persons including the applicant as cn 

1.9.93 to provide the benefit as per Casual Labourer (Grant 

contd..4 
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of Temporary Status and Regularisat.ion) Scheme 1993. 

According to authority he failed to produce the educations 

certificate therefore it could not be done. The respon-

dents continued to utilize the service of the applicant: 

and only on 6.8.97 the authority asked him to produce 

education certificate and the applicant failed to produce 

the same and he was short of the educational qualification. 

It is within the discretion of 'the competent authority 

to relax the same and confer him the temporary status on 

the basis of the length of his service, and as per the 

proposal sent by the concerned authority: of the Station 

Headquarter vide communication dated 8.2.95 for regulari-

sation of the service of the Tractor Drivers. The Case 

of those persons deserve consideration. It was observed 

that since their date of appointment they were regular 

inx service without any break in service. It was also 

mentioned that review E3oard to assess the requirement 

of tractor drivers had also been carried out during 

February 1991 and was 'progressed to audit authority which 

was also recommended by them. However, the same could 

not be approved supplementary establishment due to ban 

orders for fresh recruitment and the case was turned 

down by the CDA and suggested to continue their services 

and payment be made out of conservancy grant. In the 

set of circumstances I do not find any justification for 

not conferring temporary status to the husband of the 

applicant as on 1.9.93. Pursuant to the scheme the husband 

of the applicant was entitled to regularisation as a 

Group D employee on and from 1.9.96. No justifiable reason 

\ 	 is also assigned as to why the respondents discontinued 

his service. The aforesaid discontinuation of the husband 

of the applicant is come to be unjustified. The applicant 

contd. .5 



for all intention purposes was deemed to be in service 

till the date of his expiry. It is also needless to state 

that superannuation age of temporary status holder casual 

employees is 60 years and retirement age for regular Group 

'D' employee.s is also 60 years and for that reason also 

the order of not allowing the husband of the applicant to 

work till he expired is unjustified. He would have continued 

in service upto 30.10.99 and get full service benefit as 

well as the salaries and allowances. 

4. 	In view of the above the respondents are directed 

to provide the benefit of the scheme to phanindra Chandra 

Das, since deceased and provide all consequential benefits 

including the salaries and allowances till the date of 

superannuation/death of the husband of the applicant and 

also the pensionary benefits arising out of the same. It is 

expected that the respondents shall take prompt action and 

complete the process so that the widow wife and the family 

can get necessary benefits as expeditiously as possible 

and at any rate within a period of three months froi the 

date of receipt of this order. 

The application is accordingly allowed. There 

shall, however, be no order as to costs. 

DaN .CHOW:DHtJRY 
VICE CHAIRr47N 

1 
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IN THE CENTRAL AIIVIINI&TRAT IVE TRIBUNAL 	 I GTJWAHAT I BENCH 

( An  application under section 19 of the AdministratIve 

Triburni Act 1985 ) 
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Smt. Renu Prova Das 

-Vs_ 

Union of India & Others 
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IN THE CENTRAL 	 TRIBUNAL 

GUIWAHAT  

(An application under section 19 of the Administrative 
Tribunal Act 1985) 

- EETVEEN - 

&it. Renu Prova Das 

w/O Late Phanindra Das 

Vill & P.0- Dekargacn, 

Dist- Sônitpur 
APPLICANT 

- VERSUS - 

Union of lafta India, 

Represented by the Secretary, 

Govt. of J-flcUa , 

Ministry of Defence, New Delhi. 

Administrative Corunandant, 

station Head Quarter, Tezpur. 

comnndant ,51 Suh Area, 

c/c 99 APO 

Arrea Cotnandant, 101 Area, 

C/C 99 APO. 

DCTTntrq1 . • • 	• • • • •fLjj_ 	JLJ 

k . 

1. 	Particuiarsoforder8ijt. 

lade 

This application i5 not dIrected against 

any particu2r order but against the action of the 

respondent in floregurIsing the service of the petit 

lonert s servlce8nd aisonoflentof pensionary 

henefit Iflspite of 	years continuous service, 
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2, Jurisdiction : 
--- 

That the applicant declarec that the subject 

matter of this application Is within the jurisdiction 

of this, Hon - b-le Trjbuni 

Limitation; 

That the applicant also declares that this 

application is made within the limitation period as 

has been prescribed under section 21 of the AnInistrative 

Tribunal Act 1985. 

Fact of the case ; 
---- 

I) 	That the pax applicant's husband expired on 

2o. 3 .2-000 after completing tweriy years of service 

under the Re pa ndent NO • 2 co nt inuo u sly . Her h u sba nd 

is engaged as muster roll basis on 9.8,78 . He 	s 

engaged as Tractor driver being NO, 213823 by the 

Respondent NO. 2 and since then he rked till 30.10.98. 

On 30, 10.98 ne Was not a  llowwed to worlc . Be it also 

stated here that before discontinuation of hI service 

he is not paid his due salary slflce April 98 . As be  

Was a tractor drive , he jras give Identity card hearing 

NO, 213323 and at the time of his discontituation of 

service he was provided one certificate by the Responedent 

NO 2 showing hi long years of continuous service under 

the said autnoriti as master roll tractor drivr 

One copy of identity card and one copy of the 

certificate are aexed herewith as 

Annexure - A and B respect 1velr, 

2. 	That the applicant begs to state that though 
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her husband worked for about 2) years of servIce 

continuously under the same authority and in same 

capacity his serive was not regularised by the respondents 

regarding whicti he approached to the Respondent NO, 2 

for a number of timed and requested to régularise the 

service • He also submitted represen'itations 10.11.97 

28.6a. 98 requesting to regularise hi service so that 

he may get the benefit of pensional benefits after 

retIrement 

copies of the representations dated 10.11.97 

and 2B.6.98 are annexed herewith as 

flflexures - C and D respectvely. 

That the applicant states that though her 

husband submitted the above representations the 

respondents did not response the same and instead of 

giving any reply the respondents refused to allow him 

to work since October 1998 without giving any written 

order to the effect • Be it stated that slflce Aprit 1998 

the respondents did not give him the monthly pay and 

allowenes and withQUt% giving the same he had been 

discontinued f oon service, 

Thatthe applicant' s husband &4 not alloto 

work , he submitted representation dated 1.12.98 stating 

elat3orately about his tong years service and non payment 

of salary since Aprit 1998 and requested to engage him 

in the work with request to reiilarise the service 

After the said representation he waited for about one 

ears but not reply received and hence he submitted 

another representation dated 2.2.2000 • After the 

said representation the hshand of the applicant died 

on 20.3.2)00 

copies of the represenatation dated 

!.12CRnd 2,2.20n0 are annexed 
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Copies of the representtjon dated 1.12.98 

and 2.2.2000 are annexed herewith as 

hnexure - E and F respectively. 

5. 	That after the death of her husband the appl1cnt 

Uhmitted one representation dated 14.4.00 to the 

Respondent NO. 2 stating interalia about the death of her 

husband and prayed to provide her the pensiorlary benefit 

on the strenth of 20 years of service of her husband in 

the said office as a Tractor driver 

One copy of the said representation dated 

14.4.2000 Is annexed herewith asAnnexure_ G. -*- 

6 • 	That though her husha nd submitted a number of 

representtions to the authority and she also submitted 

one representation ,the bbspondents neither have taken 

4 any action not gave any reply to the effect and hence the 

petitioner is facing heard financial paucity to maintain 

twice meal to her children 

That the applicant states that the very fact of 

the instant case ma1tes It clear that the service of the 

husband of the applicant was very much essential for the 

respondents and hence he was engaged as master roll tractor 

driver for more than 20 years continuously and hefrce it 

is the duty of the respondents to regularjs the iole 

period of service Immediately extending all the pensionarr 

benefits to the applicant and also to pay the last seven 

months pay to the applicant 

8. 	
That the applicant states that the very act of 

1 the respondent is illegal an is deprivatj0n to the Poor 

persons vho are bound to do their job for ]ng time without 
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being regularized . As the respondents are silent inspite 

of repeated representations the applicant approach 

this Hon 1 ble Tribunal by filling this original application s  

5. 	UUND 

1) 	For that the ap1l1cant s husband performed his 

sincere service for more that 20 years continuously 

in the same capacity and under the same authority and 

hence the respondents should treat the whole period of 

service as regular service and provide all the retireal 

benefits to the applIcant 

II) 	For that it Is on e type of exploitation 

to' avail 20 years of service continuously of a person 

without being regularized and without providing the 

due benefits to the person 

For that as the respondents have taken the 

valuable servide of the applicants husband , it is the 

duty of the respondents to treat the whole period of 

service as regular and on that strength to extend the 

penslollary benefit to the applicant 

For that action of the respondents is illegal 

inasmuch as it vIolates the Article 14,16 and 21 df the 

O3nstitutlon of India and hence that is not maIntainable 

in the eye of law. 

For that the very action of the respondents 

goes against the Directive Principle of StatePolicy and 

hence the same is not sustaInable 
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For that the action of the respondents is 

against the principle of natural justice and administrative 

faIr play 

For that the action of the respondents I 

arbitrary, illegal and unjust and hence is not maintainable 

For that at any rate the action of the 

respondents is not sustainable 

Detailsof remedies avaIled : 

That the applIcant declares that she have 

taken recorse to a]i the remedies available to her but 

failed to get justice and hence there is no other 

alternative remeady available to her other than to approach 

this Honble Tribunal 

Mptters not Tmeviou sly filed and/or pending_before 

court 

That the applicant further declares that bjqe 

has not previously filed any application ,rit petition 

or suit regarding the matter before any court ,authority 

or arr other bench of ti-il5 Eon'ble Tribunal not any such 

application ,writ petition or suit is pending beforeany 

court 

Re1ies.sht_for 

tinder the circumstances stated above the appli-

cant prays for the following reliefs 

I) 	To direct the respondents to treat the whole 

period of service as regular service of the applicant's 
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husband 

To extend all the pensionary benefits to 

the applicant 

To direct the respondents to gIve the pay of 

la s€ sev en months ± • e, with effect from Ap nt 1998 to 

OctoDre 1298 to the applicant frimeciiateli which has not 

been paid to her husband, 

Cost of letigation 

any 6ther relief or reliefs as Your lordships 

may deem fit and proper. 

91 	Interin relief, if anv 

Under the fact and cirdtnstanees stated 

above th e applicant does not pray any interim relief. 

10 0 	•.. ••..• 

Particulars of the Indian Postal Order : 

i) I.P.O.NO 	: (3Gj 92I0 

II) Date of Issue 	(38/o/001 

iii) Payable at 	: Guwahati 

List of enclo sures : 

s statedin the Index 

7-QW?4-- 
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V E R I FICAT.ION 

I, Smt. Renu Prova Das , widow of Late Phanindra 

Das , aged about 54 years , resident of Vill & P.0- 

Dekargaon, Tezpur , Dist- Sonitpur, (Assin) do hereby 

Aake verify that the contents of paragraphs 1 to 12 

of the application are true to my knowledge and belIef 

and that I have not suppressed any material fact of 

the case . 

4nd I sign th1 s verIfication on this tIEfday 
of M0,Y_a)oi at Guwahatj 

Date : I6t Mo 'ooj 

Place : UWAHAT1 
	 - SIGNTU 
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To 

The Administrative Commandat 
Station Head. Quarter, 
Tezpur. 

ANNEXURE - C 

ep 

Itted : 10.11.97 

&th ; Prayer for reguIaristi0n of serviCe. 

With due rdspect I beg to state that I was engaged 

as master roll Tractor Driver on 9,8.78 and since then 

I have been workIng in the said capacity continuously for 

last 19 years without any break Out till date my service 

has ht been regularie 

Hence 9 1 request your kind honour to take necessary 

step to regularise my service as Tractor driver and I shall 

oblIge thereby for ever 

Yours faithfully 

Phanindra Das 

Tractor Driver, 
(master roll) 

AttQ3. by 

Adyoca 



A 
ANNEXUBE ; ]) 

To,. 

The Admlni strative Commnda nt 
Station Head Quarter, 
Tezpur, 

Sub : Prayer for regularisation of service and also 
payment for April and May 1993. 

SIr, 

With due respect I beg to state that though I 

have been working as a master roil tractor driver 

since 	9.3,78 under you but till date my service has 

not been regularised . Since 9.8,78 I have been working 

continuously without any break and I i performing my 

duty with all most sincerty . Due to norregularIsation 

of service I am deprieving all the other benefits which 

are efljoed by other workers. Be it also stated here 

that for last tio months no payment has been made due 

to which my fanly has been sufferIng a lot 

Under the circumstances , I request your kind 

honour to do need ful so that my I n'y get my salary 

regularly and my service may he regularised . In this 

connection I Bubmitted my earlier representation dated 

10.11.97 . My prayer may be considered and save my 

faxriily and I shall oblige thereby. 

Dated 28.6.98 
	

Yours faithfully 

Attot51 by 

IVI so~~ Advoca t 

Sd!- 

(Phanindra Das) 

Maste roll tractor driver, 



I 

To 

ANI"IEXtIRE : 

The Oormnandant 
51 5th)- Area 
C/C 99 APO 	 LOted 1.12.98 

Sub ; Reguiaration of job and non payment of monthly 
iJcd 

Sir, 

'With due respect I draw your kind attention to 

the fact that I was engaged as master roll tractor driver 

on 9.8.78 under the Administrative commandant and since 

then I 'worked in the aid capacitr conti.nuou1y for more - 

than twenty years without any hrk But the Admnistratjve 

commandant dId not allow me to 'wrk sInce October 1998 

Instead of regularising my service 'the said authorIty 

discontinued my job without any written order • Be it stated 

here that since April 1998 , I have not been given my due 

pay • kor my reu1arisat1on of service I have earier 

submltted my representations dated 10.11.9 and 	.6.98 

but till date no reply has been given 

Under the Gircumstances , I draw your kind 

attention to lacke the fact and take necessary action to 

regularise my service so that I may get pensionary benef It 

and pa5 necessary order for payment of salary sInce April 

1998 and engage in the service and I shall pray for ever 

for your kindness. 

Yours faithfully 

Panindra Das 
Tractor Driver (Master roll) 

Acvocat 
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AITI'TEXURE ; F 
To, 

The Commandant , 
51 sub- Area , 
C/U 99 APO 

&th : Prayer to engage in job and regularise service. 

SIr, 

With due respect I beg to state that I have been 

working as a driver on master roll basis since 9.3.78 

under the Aiinistrative Connandant but till date y 

service has hot been rgu1arise . Instead of regularisng 

the service , I have been removed from job since October 1998 

without giving any ritten oTder to the effect . Be it 

mention that since April 1998 ,I have not been paid my 

salary 

Hence I request your kind honour to issue necessary 

direction engaging my in the job and rgularise my service 

and also direct to pay my alary rgu1ar1y and I shall 

oiJlige for ever. 

Thanking you 

Yours faithfully 

Lted ; 2.2.2000 	 Phanindra Das 
Tractor driver (master roll) 

r-. 
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All NEXURE : G 

T 

The Administrative Commandant 
Station Head Quarter, 
Tezpur. Dated 14.4,2000 

Sub ;- Prayer for grant of pensionary benefit. 

Sir, 

With due regard I beg to state that my husband 

Late Phanincra Das is a Tractor Driver under your orgnisa-

tlon • He was appointed on 9.3,78 and since then he wrked 

till October 1998 as master roll tractor Driver , but his 

service has not been regularised . My husband expired on 

20.3.2000 . Before expirey my husband submitted a number of 

representations but nothing happenda . My husband has not 

been paid his due lary since AprIl 1998 . As as present 

there is no tdfja earning source of my family , we are facing 

accute financial hardship 

Hence I zarnestly request your honour to 

grant me penslon regularlsing the a) years of service of 

my husband and pay the salary whichis due and save my family. 

I shall oblige to you for ever xxjx 

Thanking you 

Dated . 14.4.2000 

- 	I L 

Av,cte. 

Youru Faith fully 

mt Renu Prova Das 
w/o Late Phanindra Ds 

E* .Tractor Driver. 
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CIAL ADMDISTI 	IBUNL 

GUWaHTI BTWH ::: WJWAHAPI 

O.A. NO. 184OP  2001 

SIri tenu Prava Das 

App] cant 
Vs 

Union of India and others. 

•.b,* espondenis. 

( itten Statements on behalf of the Respondent 

No. 1, 29  3 and 4 ) 

The Mritten Statements of the abovenamed 

respondents 1, 2, 3 and 4 are as follows 1- 

	

I • 	 That the copy of the 0 .A • No. 184/2001 (referred 

to as "application") has been served on the respondents. The 

respondents have gone through the same and understood the 

contents thereof. The interest of all the respondents being 

similar, common written statenienta are filed for all the 

respondents. 

	

2. 	 That the statements made in the application, 

which are not specifically admitted by the respondents, are 

hereby denied. 

	

I 3• 	 That before traversing the various paragraphs 

made in the application, the answering respondents give a 

brief history of the ease as f011O 



Late Mr • Phanindra Dan, was appointed as Tractor 

 on temporary basis as Group D employee w.o.f. 4iver 

.08.78 on master roll. 

Station Ki Tezpur was au.thorised tbree tractors 

vide Govt. of India, Min of Del. letter No. 8/94764/ 

Q3(B )/783-/D (&c) dated 28th Feb '78 and Govt. 

'It 
	

of India, Mm. of Defence letter No. 3953 0/CA3()/ 

5559/3)(&(;) dated 31 0t' 1985. However in the 

above quoted letter the autborisation of tractor 

drir were not mentioned. Stn. R4 Tezpur during 

May 1992 took up a case for supplementary establish-

ment of two tractor drivers and one tractor cleaner 

with higher Rq SO as to rogularise the service of 

two tractor drivers and one cleaner 'who 'were employ-' 

ed on temporary basis into permanent basis. Late 

• Thanindra Dan was one of the temporary tractor 

drivers. This was done in keeping view of the fact 

that .icrement and other allied benefits would be 

applicable to them when made permanent. 

( The letter dated 31 .10.1985. attached as 

Annexllro-Ri ). 

However, OI& Guwabati turned down the proposal on 

the ground that it is indirect contravention of 

ban orders imposed, by Govt. of India for fresh 
33 

eoruitnient vido their letter No. Pay/,'/V dated 

30 Jun 92. 

( Copy attached as Annexure R2 ) 
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.13_ 

	

• (d) 	Inspite of the above restraints to help out the 

temporary employees on bumanitarian grounds the 

Stn K,  Tezpur took up the case forwarding statement 

of case to Army EP in Feb 1995 for regularisation 

of 	\mporary employees to pernent oatedgory 

(Copy attached as Anneoire 

	

(e) 	In reply to the above, Army øs vide their letter 

No. C/60316/SD'.6B (Vol-III)dated 13Nov 1996 sought 

clarification regarding annual increment and present 

pay scales of temporary employees employed by Stn 

Tezpur. 

( Copy of letter dated 13.11.96 attached as 

Annexure - Rid, )' 

	

(t) 	Stn I ezpur intimated Army H. vide their letter 

No. 3032/Tr. Dvr/ip/Est dated 02 Dec 96 that the 

two tractor Driver and one Tractor cleaner are. 

employed as temporary employees hence their service 

have not been regularised in the absence of approval 

from Army U as a consequence no increment was paid. 

( Copy of letter dated 2.12.96 attached as 

Anneure - R5 ). 

	

(g) 	Thiring May 97 Army 	vide their letter No. 0/60316- 

63 (Vol-IT) dated 14May97 intimated that services 

of two tractor Driver and one Tractor cleaner employed 

at Stn HQ Tezpur be provided with temporary status 

w.e f. 01 Sep 93 and benefit and pay and allowances 

as casual labour and intimated the qualification 



I 

(b) 

-2- 

required for direct recruitment for the poet of 

tractor ]k'iver is 5th Class pass and should have 

current licence, to drive a tractor 

( Copy attached as Anneaire 6 )•  '~Z// 
)Aring Aug 97 ShTi Phanindra Das was asked by 

Stn 1A Tezpur vide their letter No. 3 032/r. Dir 

p/st dated 06 Aug 97 ( Copy attached as 

Anneure - B7 ) to produce Education certificate 

and current licence to drive tractor for onward 

wbmission to Army K for regularisation of service, 

but be failed to produce the Sducation certificate 

till date and be expired on 02 Mar 2000. - 

In Apr 98 when AAO, Millong came to kiow that 

Praotor ]ivers are given status of Group 'C', the 

salary of Mr • Thanladra 1s was stopped stating 

that the service liability of the individual was 

only upto 58 years and individual should have been 

retired on 01 Nov.97. Since, the decision of his 

temporary status in Group C was awaited from higher 

ut}aority was allowed to continue in service upto 

1 Oct 99. Accordingly regular pay bill was prepared 

nd forward to AAO &illong but the same was returned 

unpassed. 

I 

 

4 . 

the respondents state that the contents of this para are admi- 

.1: tted being factually correct • The individual was appointed as 

Tractor 'iver on temporary basis In Group D w .e .f. 09  Lug 78 
-., 	 . 

That with regard to paraaph 491 of the application, 
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on *aster roll and served continuously upto 31 Oct 99. Tn 

April 98 AAO Shillong Intimated that the service liability 

of the individual was upto 58 years ( copy attached ) and 

individual should have retired on 01 Nov 97 • Since the mdi-. 

dual was initially employed in Group 0, hence he was allowed 

to continue In service upto 31 Oct 99. Accordingly pay bill 

was :prepared but MO Shillong returned the sane unpaseed. 

5. That with regard to para 4.2, the respondents state 

that the contents of para 2 are denied as factually incorrect. 

Stn l 	had taken up the case with Ar*y } on various occasion 

for regu.lariaation of service • But the same was not regularisod 

firstly duo the ban on fresh recruitment and secondly the 

individual did not produce CIV passed Certificate which is 

mandatory requirement for Group 'C' employee into permanent 

cadre. 

That with regard to para4 .3, the respondents 

state that the contents of para 3 are denied as factually 

incorrect. Ittor of MO Sillong was explained to him in 

Apr 98, In which his pay and allowances were stopped w.e.f. 

01 Nov 97 as given In para (a) above • However, the Individual 

kept coming for duly till. Oct 99, hoping that his case may 

be accepted by Govt. of India. 

That with regard to para 4.41, the respondents 

state that the contents of para .4 are not correct • The 

individual attended this office upto 31 Oct 99 as stated 

at para C above. Accordingly his Pay arid allowanoeswere 

claimed regularly from MO Shillong but these were not 
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adaitted and olaiJ2is returned unpassed. As per the Army H 

letter No. C/60316/3D"6BVo1-IV) dated 14 May 97 for direct 

zaq recruitment as Tractor Driver the required qualification 

is 50 Class pass and should hold current licence to Drive 

Tractor • The applicant was asked to produce his educational 

'i 	certificate and driving licence to the Second respondent vide 

their letter No. 3 1032/Tr Dv'r/Eat dated 06 Aug 97 for regutari- 

sation of applicants service ( Copy attached ). However, the 

applicant failed to produce his education certificate till 

date. Therefore In the absenoe ofaboa"ocuinents his case 

could not be progressed. 	 V 

8 • 	 That with regard to the statements made in 

para 4.59 the respondents state that the contents of para,-5 

are correct. As the Individual was employed on 09  Aug 78 

on Master Boll as Tractor Driver on temporary basis hence 

retireable benefits are not applicable unless be was regu 

lar lee d in ser rice. 
'1 

4 

9 • 	 That with regard to para 4961 ,  the respondents 

state that the contents of para 6 are correct • As the indi-

vidual was employeed on temporary basis w.e.f. 09 Aug 78. The 

retireable benefits are not applicable to his till his service 

is regularised based on the conditions of CIas V pass as 

Civil education and holding of Tractor Driving licence. He 

has not prodtced teae documents till date. 

10. 	That with regard to para 4.79 the respondents 

state that the contents of para 7 are factually correct. 

The service of the Individual were essential but be was 
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engaged on 1aater Roll w.e .f. 09  Aug78 as Tractor Driver on 

temporary basis as there was ban on fresh recruitment and also 

the individual has failed to produce the necessary documents 

for regularisation of his service since Aug 97 as mentioned 
7 

in Army I letter quoted in para (d)
-
'above. 

.111-1 

11 • 	 That with regard to para 8 9  the respondents 

state that in view of the forgoing statements the mmm prayer 

of the applicant to regularise the service into permanent 

category is not feasible due to the fact the applicant does 

not 1fi1 the qualification as mentioned in Army RQA letter 

No. C/60316/SD-6(Vol-.IY) dated 14 May 97 i.e. Class V pass 

and boldin,g of Tractor Driver licence ( copy enclosed ). 

, 	That with regard to the statements made in 

para 591 to 5..VIII of the application, the Despondents state 

that in view of the above facts and circumstances as stated 

above in this gritten statements the grounds shoi are no 

grounds and the same cannnot sustaln in the eye of law. 

That the answering respondents have no comments 

to offer against the statements made in pam 6 and 7 of the 

application. 

That with regard to the statements made in 
• 't I  

para 8.1 to 8.V of the application, the respondents state that 

under the facts and circumstances of the case and the provisions 

of service conditions, rules and law, the applicant is not 

entitled to any relief uhatsoever as prayed for and therefore 

the application is liable to be diaissed with coat being 

devoid of any mer it. 



Ii 

In the premises afoesaid, it is therefore 

prayed that Your Lordahips would be pleased 

to boar the parties, peruse the records 

and after hearing the parties and peru8ing 

the records, shalt further be pleased to 

dismiss the application with cost. 

I, Sri C0-0..LR or 
presently workings as 

$3i kbein7blly authorised and competent to 

I. sign this verification do hereby solemnly affirm, and state 

that the statements made in pam , 2, L$ 

are true to my Imowledge and belief, those wade In para, 6. 

334. being matter of records are true to my information 

derFved therefrom and the rest are my bumble submission before 

this Hon 'ble Tribunal • I have not suppreased any material 

facts. 

And I sign this verification on this / iii day 

f Augtt-st, 2001, at Guha1 

Dnthdt 
Stn HQ Tezptu 
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- 	 OF CARd FOR RGUWftIST1rbN - OF' SR'7CES'OF TWO' 
TAcR ZTVISW ON TRACTOR 

	

171P0RYTO P ERMANENTU SSEQ 	INCLUIHEM IN 

J. PEACE ESTABLISHMarV OF STATION MEADQUARThRS TEZPR 

INTRODUCXO 

1. 	Tezpur is &t non-cantonment atation. Troops are widely 
dispersed at various zones within the area of 15 ki.lometres. 
No'Cantonment 13oard exists in this station, therefore, 
8tàtlon Headquarters Tezpur is looking efter the conservancy 
arrançements of the station. To life the garhage and filth 
frcm various zones of'the.. areas 1  3 tractors have been 
provided to this Headquarters vide Govt of Iniia, Ministry 
of Defence letter No B/94784/03(B)/788-'Q/D (o&C) dated 
22 F•.b 78 and letter No 39530/EC/Q3(}3)/5559/D(Q&C) dated 
31 ut 65 

2.. To keep these tractors functional three tractor 
dri.'vers and one tractor cleaner'postawe-r-e'- -sanet*ned as 

	

• 	 un6er 	• 	, 	 j • 	 •... 	I 'i 1 

• 	 • 	
•. 	 '

.• 	• 	 .' 	
:

If 

'(a)iOnetr* t3r driver 	,p*iflttd on'09 ig78.JA 
-'i 	 '.. 	.:'• 	P;' hop . i• 

It ' 	 •' 	
1 	 • 	

• 	r•' 	 " 

1:j.[ 	 .• 	•'•.,i 	--- 	 'I. •-' 	 ••' 

A 	
I•1 4t 	r't:it 	•-i.  

• 	d 1 	 -.- (b) 1  Onetraptor cleaner — 	ointea Oflr 14 My 01 
• 	— 	 .- 	 •:• (Sanction- order hot — 

: j 	•,, 	(a):I 'rwotrator drivere.Aij ainathe 	nct1on 
,..'ótwodrivers'.c*ly one 

I 	 cji 	.j 	 • 	 on-O3 Mar 87. 
I 	t'4Jacancy of 8)COfld 

•driver.still exiat. 

	

• 	• 	• 	r 
'.' 	t 	 - 	 .• • 	- : 3.} 1 Acco, rdinglyij the under(.mntioned two- tractor drivers - 	 an8 one cleaner were appointed  

1 r 	 I .  - 

- 
• •: 	a,pi nin 

t. 

- Shri Phanindra 
- 	1 	• 

	

Das 	Traótört 
- 

Q9-08-78 
- 

t 	' 
driver • 	Iit- 

- 
F - - 

in Comdt 

- 
- 	shri Nagen Dás Tractor. 14..05-B1 

4 	ptn HQ.2ozpt4 •, 	, - 
cleoner 

• 	- 	• 
- (c)'-Shri K D Thaøa Tradtàr 03-03437 

-. 	 driver. L 

4- The &ove individuals have bern,, serving in their 
apointrnent roqu..thrly till date withäut having any bre& 
itheirervice since the1r:erplo'ient. 

- 	- 	• 

L1teep all 
itjjoa, hcre

d 
 iè 

1 :dr4ver3 n one, 
, st4tion:Hedquat 

-nesurc 'Ijft orclo 
1 .  dco, i.tLLo prop 

tzaotor driv 
• •'poz-manent employ 

'- p  

itII'  

: 

	

PROPOSAL 	• • - 

	

''I 	- ••- • 
he three .tratara functlonal et all 

oquireme tt o'. b*e three trLactur, 
saner on 	 of 

Ø ltezpux, HowvekJ iI an 
to avOid 	al i lication at later 
'ed that -the- temporky apointrrent' 1cf 

nd one ald8nár lm reularisd u 
S. 	- 	• 	• 	 - - 	• 	

• 	•- 	I 	 - 
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L)AILEtJUSTXFiCATIOtJ 	
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. 	 Tezpur being a non-cantonment station, Station 
• 

	

	 Headquarters Tezpur is directlV raponaiblo for 
matinte'n'ance indfup-keep by proviUnill the ccinservancy 
rrahgehicnts toj the station trOoja 1  defence civil staff 

• 	4ncl LiL:frnilies which are widl:y, spread over at various 
Jw1as In  the ar.a'og 15 kis. TUft the arbe and 
1!ilth and ii orer to ensure c1elinCss of t14s statthn, 
this H .1qurters has been providdIw.tth the wider 
ritiond tract4rt, :: 

Se.r Prticulare of Tractor 	Date_of Rcceipt 

I - 	 I 	
l It 	 t 

(a') 	70E 148011 TraQLor 	zfl' 	' 0()6-719 
• 	 Fargcion with tr'lly' 

2tE 7481I Tractor International 17-05-46 

with ttrollY 

ti 	

I, 

86E13482X Tractor Internation1 17-05-86 
withtro1ly 

-. 	 - I  
7. .To make th se tractors operational at all kime a on 

• 	 the blialle of th recommendationsof the station bø;rd of 
fficer and the sanction of theGéneral Oficr 

.cemmanding 4 Co pa was accorded to employ two tractor 
áivera and one 4çleaner. 

I . Sihce theix appointment, they are roular4n their. 
uty.wAhout having any break in service, Review Board 
assepo the r4qirement of .trator drivers ant 

leaner fG'r theconservancy pzrpo had alao bcen 
crried out dur4nj Peb 9 1 cop 1r attached as Jj,px 'B' and 
was progre&ed do audit authority which was aISQ 
rescomrnonded by them, However, the same could not be 
aproved.supplemntary establishment du.e.tc bark orders 
iinpoaed,by GoveZnment for fresh recruitment and the case 

Col - was turned downvide CDA Easistha letter No Pa/33/V 
Adm Comd dated- 30 Jun 92 photocopy enclosed as- ApPX C*.  CUA 

Baaiatha had also suggested to cOntinuE thei.r services 
Stn HO Tez U.1d paywent be nude out of conservnay grant, s11,tted 

to thisj Hóadquarters otherwise case be taken up thrpuh 
ataff channel. té to freqent chanèafin.curuand.and, 
ZCkoeficieicy n clerical id the ase'aildnc 

•.'b'takon up then. 
•1' 	 • 	 • 	 • 	-.. 	

I 

	

• • 9 :. 	I(eep.tng in view the rights .4of tlieoe !ip1oyeeo as 

well iftD' to avolci any admir1i6trntive,rObloxn, eg strike, 
âiurt. onsés etc by civilian empl•yeee, their enrvicos 
abduld be regulariaed and given a. statua of;pormanent 

• 
 

~Mjployees. 	
I 	

•: :' 	 . '. 

• ' 	 -, 

- 	 FINANCIAL EFFECT 
t 	I' 	 - 	 ---- 	 • 	 I 

I 	 • 	 I 	
I. 

. 

10.., the pay -and allowances and dt}er ernoiwnentis ot tw o  
• 	 ,tractor, drivers and 

En 

 tractor cleaner after making them 
Lbo 	• ernnt will, have4 	 ndoout of dofexce iuet and 

R39ular Pay Head je 	-Headj 5, Sb head ' z' ?&Lnor Head 
a) conaervancchzrges. Presently- they arc boingpai 

1 	 • 	

Ii 



r' 
r 

3 

- 1 
- 	 j 	- 

- 	Gutof Major Bead - 2076 Minor Hea-:j8O0A(a) Conservanqy 
Ornt and their pre&ent pay sca13 are as under : 	 4/ 

	

J- 	 ? 

shri Phnindra Das -70/ 	870 D-1494Q/- 

Shr.i Nagen Dais 	750/12'*87O..mEfl14r-94O/- 

	

-1 	• 

Shri 1< L Thapa 	- 7/2870-EB-14-40/- 

.14 Consequential to their regu1arisiOnetra 
exiittre to the state would b6 involved which is 

4i 

in oapaMe. 
: 

SUMMARY 

12.-: In view of the foregoing there is an urgent need to 
reu1arise the sevices of two tractor drivers and one 
c1ener of station Headquarters.eZpUr. Moreover, 3 1le 

of these employcel are nearing their pensionable ago. 
ThI. details of thir ages are as ,uflder r- 

Ser 	 'Dateof birth #Datt of 
No 	 rEiiement 

	

. (a) Shri Phaindra Das 09u-i13 	O11-l999 

shri. Naen i 	142_64 	14-02-2G)24 

Shri K Thapa 	21.42-41 	21-12-2001 

13, It is recommended that in orr to avoid any 
adminlst.ration embarrassment, the ease should be 
accepted on its merit. 

3O32/thip/Est 	 ,0 

I 	
r,t-co1 

• 	sation Headquarters 	 Og,AdM•Cciidt 
Thzpur 	 - 	-. 

crc 	-: 	• 	_•;• 

4 

AdmComdt 	 I 

Stn HQ Tepuz 
.:j 
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1 i 	17  
eq 	
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tI 

t:Or 	 e 	tr4.1) 
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rt' L r%f 	i 	cqr &t 	J 	r 

tL is 	 ( LhaL L 1J.( C t itc cr 	.:tv 
Peace ifl'. 'QI 	t't' 	1.nner bc .t 	1c1c1 i.n th 	. 

Te'pUr,  

Mwj 

all 

k 

1; 	

1 	

IlI 	
I 

	

1 	 I  

• 	T22t1t 	 ( 	'3 
flrg. 

t 

All  • 	 . 

ol _______ 
Adm Corndt 

1 	. . . 	
$tn HQ Tezpur 	 . 	•. 
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L . ' 3018903 	 1 	. 	3 	 . 	 . Ila 

	

. 	. 	. 	, 	 8thff Duty Appr 	 61)) 

. 	 . 	. Gorer83 Staff Sb&tha 
. . 	 . 	. 	: , 	 a• Lukhya1ay 	. 

. 	. 	. .., 	: , • . • • 	 Mhll D', cc? of Staff Du1o9(8D 	) 
.. 	 . 	. 	. 	. 	 Qóno1 3taf.1rnCh 

;. 	. . 	 Army, flo1 qt*rtera 	, 	
S 

$ ° 011 

Nov 96 

.. 	: 	
•: 	 . 

. I :. 	 • 	 • 	 *L 	. 	 . 	 . 
SIDE JNA I1Ljf 4JC. 

DRIAO0NI Cs LI'( AT EZ 

Refereco your letter. No. I 4O8t/57/(. 3 (SD) dated 28 Oat 96 
an'l our letter of even n.inibrtiated 07 Nov 96. 

Staff Side Jn tlm,prelintnrry Meeting •o 2 tho Arny UQ.N Cøriøil 
hackpbi±ad that, te,withorined. jy scale f rraotoi Driver is 

I le0i150'20'I400 Khorons the jndjyidujla engaged as 1ft0tor )river at 
—:1qtr7E Q Thpu' aro gehth a baøio pay of flu. 786 ant 810 only, 

S - 

IIQ 1rtern Corutaand are rocjueate to look into the zatter ant intimate 
Q' t 	 ecale ot pay of the pot of fraotor Dxiver and 

l'rcor Qleonor (quoting the atatliority) and the preeent basic pay 
f 'w mdlv 1iu1 egd ni Tractor Iriver And Tractor Cleer at $tn 

U r. It may sisa be intiiated whotber those inctividtile are granti 

	

WK.n 	ncrementn or note If not the reasons thereof, 

•4 •  . & •th above infor'nation is required for the Steering Comiittoe 
Army aq JCt1 Council achoduled for 18 Nov 96 the roqairod 

11rtion be etit by th 	forenoon of 18 Nov 96 throigh ipecial courier. 

.01 
V. 

AçLtn Comdt '  1 9Ch 

	

}.. 	 1- 	t 

	

th 	Lr ez  ur 	 rtvr y, 
Civiliai Jtaff Adh1kr /(}O 

	

I- 	 C 	 Cenera1 Staff AThjr/GO .2(13 65) 

. 	 Krity Up $enaihynksh (w)f 
For Dpuy Chief o f Ariy tnff/() 

\ 
'tttior lieziiqtrter 	 1) 	C) 
Tr'"  

-IJl 	

J 	
4 	cI 

<f: 

9  

/,/_ • .•._;)f J-/l•( (lc/1' 

' 
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!;t1 ;o-tc]uartc'z s (   

T cz p  U r 
' 

: 	

;i63 	1 	t)'r /)i/.'t 	 ) 	)tU 9 ( 

.-' 	 . 	 t.' 	

• 	 • 

. .. •::: • 2c11 D4i. Of st51 Dut;is •(SD613) 	. 

,, :. • 	 • ':5j 	3r:ic}i 
: .• 	 /\?my iieac:iqurt:.er.;  

l 	 1HL) PO 	;kW D1ht11OO1I. 
: 	: 	

• 	
. 	. 	 .. 	 . 	 .. 

oxnI flu 19 R)\LZL) LY sT?rF [1)E. IN ARMY PQ 3C?1 
. . 	 ----- -----" 

: 	
coUudn flL'GADINC iGUiARISATiON_OF :;ERVXCO1? TWO 	.. 

! • • 	 .
___.s 	 : 

!L' r 	C L r 	i T '31 N H5TZPUR 
_- 

. 	 . 	 . 

. 	 .. 	 .: 	 :i. 	•2rucc •yciu )eLr X'o C/GO)iG/3L 6t3(vol-III) dt 

: . • 	 . 

13 Nov .9G 	dzd to ho 	tcrii ConI with copy to thin JIUS 

	

. 	 . 	

.o 	 ., 

:. • • 	 • 	 2. . 	 Uiro, ti:o1).ie •wer 	ricttonod. by 
C(V,t of Thie, MIn o Df vide lGtters mentioned bG1OW D  or 
ti1 	rj 

():• 	E3/94784/03(B)/788-Q/D(O&C) dt 22 Feb 78- On 
;tractor~ & 

- 

 

one tZailOr1 

(b) 1039530/Ec/Q3(J3)/5559/D(Q&C) c3t 31 Oct 85 — Two 
• 	

0 	 tractors & 
S 

 

two. tra il bm  

• 
S 	3 	Aro staff. ws.auth to operate above tractors: the 

$1i.c14irig 5  tractczdrlveri s/cl aanars were employed wef date 
mcitioneaiit ac.h as sanctioned by coc 4 Corps on the 

• 	 of recairumandaLlbn of Bd of ofrs:- 

. 	 b 1n1ñr3 D-.. Tractor vr 	- 09 - O3•-78 

• 	Ac 

	

' 	 --() 3h Iiqen Dc 	Tractor Cleaner 	- 14-0581 

Adm Conidt 
Stn BQ 

Tezpd c) S h J<fl T hi a 1  rw t or vvr 	 - 03 .- 03 -7 

4 	The thova eip1oye e s were employcd on cual/temp basi3 
on €hepycale 7501270-EB-14-940/. iiôweorince 
their U_-rv11 cEf0q hvc not been rgu1ar1ed, no increment ha s  
h ; 	 to them, since, their postt3 have not so fr bôn 
tl:.horJ;ed( tiuthor1sec. py  scale. Is not kivwn. The 

"" '' 

	

	 c.:;e 	reg•l 	oi thc.tr 	rvices w 	taken up lut has 
bcc3th tu te .çiwi.under t1io 2uthotty of A3m, MQ letter No 

?O Sep 94. 	
I 

Acldticiio w 4 sec3ed by this HO from CD7 Guahati 
vice our 1cr..tr No U32/Tr Dv/Crnp/Et c3t 24 JUl 96 regarding 
a'ifltiity or increment to aboeiployes. Ho.tever no 

rccivc'2 o iir,, Herniu.er have been issued. 

itt hi'; 	vection this HQ letter No 3032/Tr vr/np/Ist 
c1 17 t3 	'dcisd to ytur HQ itn cop..e to 1oor Ws, also 
rers, 	S 	S 	 '• 

S 	 i• 

	

• 0 	 • 	•• 
• 	 • 	

(RPS Slathia) 
i ; .. 	 Col 	•' 	 0• 

• 	 S 	
Adrn C'mCt 

	

• 	HQ &tei'n. Comnand G3(SD) - For Info please wrt your 3j No 
}'nrt 11111 1PIM, C10111ft 	- 	 03194 dt 29 NpV- 9. 
ft.) 101 Ar 	C (SD) 	 S  

•h •- 	 (-;('1)) 	 Icr info please. 
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V\4 < Z 3PhOflO $ 30i1.3903 $ta1 	uty 1pp 
1]•- 	 qna1 $taf ta)tha 	 t. 

. 	
\. 	 . . 	 . 	 . . $na i4uthya2ya' ' 	 . 	 . 	 •' 

(') 	• • 	 . 	
d6.t Me Qen. of St~agf DutIes3( sr,dF63)  

. 	 I 	 • 	 . . 	 . 	 enora1 Stafig . 1granch 

	

Army 1Radqttaiera 	. 	 • 
1N10 P0, &ev 161tia41004 

lit 	 I 	
a 	 II  

. d/6o316/s6n(ro1'w) 	My 97 	• 	 . 
. 	 . 	

1 	 • 	 •1 	 . 	 . 	 ' 	 . 

. , 	 Hoaaquatra 	. 	 ' 	 ! •' 	 . 

1?ox:t: Wi31iam  

. 	Ca]!kmtt 	 . 	. 	 . 	 . 	 ' 	. 	 . 	 . 

:.•• 	 ion'r .io. i9.RIsE BY 8T1F GID X A( 	HO M dOUCXL 
ONE 

., 	

: 	• 	
• 	 ' 	 ff__ . r( 	

:, 	; 	• , 

	

"-I 	
,2."•'  

RqeoLen ' ,th HQ TOzpUr letter N9. 30,32/frid Dvr/Emp/ESt 
catd 1'i sep 	O2 De4 96 addreaced t&thifi IQ( D"6B) ant copy 

YqV 
is 

2. 	The cace for regularisation -elf seivices of two Iractor 
drivers: and one traoto; c1,eaer employed at Stn 1Q. Tczpur has 

• 
 

been exaininea Jin,consu.tation 4th, 	Baw1. Xth a ,been 
pO.ZtOd out bJ AG' a r&n /og(Civ)(.a) 	t bf jract r driv& 
are grQup'C' posts. 40 pay, scaied Pr oibed f

3irec
r  th  post is 

Rr3 955O ?1t quifictiona reuiied1 eor 	recruitment 
H 	are "Fifth olcapaas  t!d-hAving a:current 3.icnz4to drive a 

• 	tractors without thej corresponding sandttioned.jóts the 
cmp1oymiflt of to Tracor Drikrers And oflE TiTacto, Cle nor and 
paying bom gea entitled tb casuzil labour as alic ble to 
Group '' employees. i' 'anomai.oua. 	'• 

I 	' 	 I 	 . 	
• 	 I  

Xfl ViOW 'O the &)OV( 0  f3 thOSO persona ao=
cffately
v  ng as 

1, caaua]. .àbour, afl. these thre 	 se employee ishould 	be 
pro>rided the "'Fempqrar statu&' 	 and the b,erètits 

*T.P" inithe pay and a3.lowanczes as per aaü 	abourer(graz ,,6f 
tnporay sttua snd rgulariaation) scharne 1993" 4 . 	 " 

4..• . HO Ea3trnCoTua1d are. th 	re,qLeatecto ake 

• 

	

	immediate aoton as pok pra 3 above and aka up j:case fo amerding 
Govt, oanction already issued for. ptrchEiQ o tra 'tore to 

I 	incorporate, the compláant of man powerF tob tractor rivers 
(P'C' Re 9O.45OO) hind 	oojjP 'Dt, fla 	O.'4O). 

1 	 • 	 I - 	 • 

The coniz:mation rcr&tng' grant of. te7
,V

orary s atue to 
the three individuals 4mpoye6 is 'FrAttor Drer 'and leaner 
b1orwarded tothis-HQ medttely 	 • 

• 	 I 	' 	 -, 

6. 	P lease accord To Priority, since this in a pen, ing p0  Int 
1n riny HG • JC4 Counci'.. 	• 	 • 	

4 	 -• 	 - 

• 	• 	••• 

• 	 (a Chskravart) • 	 • 	: 	
, J Col 	 i • 	 , i 	 Ci.lan 	A iktri/C$O, • 

Adm Comdt 	• ¶ ' / . 	 • 	 ra3. 	aer/Geu.2 ( Du'6t) 
e+• PQ 'V 	 1 	 I4:rity 	on !iyakhaçT&C)- • 

fl 	ezp*lr 	/ 	 ,, 	 Far. Dopuv ChiO of Ai:iv Staff( 
- 

• .• 	 - --- 1-r- 	- 	 uI'' .  

• • • •' •• 
• Copy. t $ 

t!Ji TeZU 	'° 	

rnatidn. , ' 

Qyt 
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